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APPELLATE GIVII.

~quore My Justice Beaman and Mr Justice Heaton. “

R AICHAND \IOT‘IGHA\ID GUJAR (omelmn PLAINTIFF), APPELLANT <9
" -DHONDO LAXU\IA\I BHURD AND ANOTHER ( ORIGINAL DEFENDANTS ), -
RESPONDE’\'TS° ’

- \

k\ Dv‘ree—-l'nstalment decrea—Erzfzre decretal debt to become payable on fazlure '

. to puy any ons nbml/nom-—Applwatwn to execute the decree three years after :
default—-Lmutatmn — :

Aa mstalm)nt decres was mxie on June 28, 1900, It provxdad that the -

debt be paid in eight annual instalments and that on failure to pay any one of

the 1netalmlnts before the next had becoma ~ due, the creditor could call in the

“whole amount of debt with interest at the agreed rate. It was found that no-

mstalment was’ ever paid. < In September 1915 the creditor presented the"

;Dzrkha,qt but the lower C)urts held it time-barred. On appeal to the ngh .

Coart it 'was contended that it was optional: with the credxtor to Wawe all

“braaches on- ‘the part of ths dabtor to “alfil bis obligations under Lhe 1ns‘mlment ‘

desres and 30 at the ead of eight years, the creditor "could sue for at least
three mstalments in arrears then due.

Hold, that on the termseof the decres a co: nplete lecrally enforceable nght

had aseraed @ ths - jadsnsatcrsditor oa failure.to pay the-first annual instal-

meant in Juas 1910 and the penod of limitation allowed to h1m Wlthln whwh
to snforce it was thres years and no longer. The Darkhast Was, therefore,
barred by limitation. :

- SECOND appeal against the decision of S R Kopplkar
Fwst blass Subordmate Judge, A. P at Belgaum,
confirming the decree passed by C.G. Kharkar, Sub- -

- ordma,te J udoe ab Ghlkodl. :

Proceedmgs in executlon.

The decree under executlon was passed by consent

‘ on June 28 1909

The decree prowded T— .

“ The (prmclpal) amount and the mterest (thereon) at the egreed rate of
Re. 0-8-0 per cent. per month found " payable by defendant to p]alntltf are”
Rs. 8601in all. Therefore, that amount of Rs. 860 and future interest on the said

# Second Appeal No. 523 of 1917,
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'amount oron the amount that may go on remammg due out of it, at the rate
.of Re. 0 6-0 per cent. per month from this day until the amount is paid off, |

should be paid to plaintiff according to the following amount- (of instalment):

That is instalment of Rs. 100 for principal and.interest should be paid every:
year. The first -instalment should be paid inthe month of Vaishakh of the "

Shake year 1832 (1910 A. D.) and #n future also: the mstalments should be

paid in the same month every year and the whole amount should be paid off,.
“In casg of failure to pay any one instalment within the period fixed or until the
period of next instalment, plaintiff should recover in qne sum the ‘whole amount-

“due af that time together with irterest by the sale oE the above mentmned
“ ¢ .

morfgaged property s e

“The plalntlff ]udgment-credltor presented the Dar-‘- ‘
khast on September 6, 1915. He -alleged that in
consequence of, certain payments made by the defend—

-ant, judgment-debtor, the Darkhast was in time.

 The defendant did not’ admit the paymenfs and -

‘pleaded that the Darkhast was barred by limitation. - -
" The Subordinate Judge held that the paymients alleg-

ed by the plaintiff were not proved ; that there was

default in payment of the instalthents due and the
Ddrkhast was, therefore, barred by limitation. '

On appeal the First Class Subordmate Judge, A P,
conﬁrmed the decree. .

‘The plamtlff appealed to the ngh Court .
Nz?lcant Atmaram, for the appellant —Tha" COIldl-

tion that in default of payment of one instalment
the whole decretal debt should be recoverable was

for the benefit of the decree-holder and not enforceable

against him. It was optional with- him to recover
the whole amount at once or to wait till the time
allowed by the law of limitation. for each instal-
ment expired : -see Shankar . Prasad " v. Jalpa
Prasad®. : ‘ o

K. N. K oyajz for the respondent not called upon

o () (1894) 16 AlL 371,
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1918 BEAMAN J i—The pomt zalsed hexe is ‘one of conmf

f ~ » giderable 1nterest and must; I think, have been one ofz‘;;

" Rp1cuaxnp ¥ .
‘Moricnayp - Lrequent occmlence We are not referred to: fmy

e decision of our ngh Court upon it. The appellant
Laxomay., however, relies upon a decision of the Allalmbad High
o " Courtin the case of Shan/»ar Prasad . Jalom Pra-

'sad which would appear to be concluswe in his:

fa.vom With " great 1espect I am doubtful whether:

- the reasoning of that judgment will stand " critical.

analysis and T will bmeﬂy give my Teasons for being of '
a dlfferent opinion. . v S

The pomt arises in this.way upon an 1nstalment
. decree in a very. common form. A debt of roughly
Rs. 800 had to be paid off by eight annual instalments of
Rs. 100 each, and there was a term in the decree that
on fallure to pay any one of these instalments . before .
the ne‘ct had become due, the creditor could call in ‘thef
whole amount of debt with interest at the agreed rate.-
. Tt is found as a fagt that no instalment was ever paid. -
“The decree was made on the 28th-June 1909. In .
September 1915, the creditor presented this Dai‘khast k
and the questmn decided in the Court below was one
_of limitation. It was decided against the judgment-
,cre(htm. The ground of appeal is that it was optional -
. with him to waive all breaches on the part of the debtor
to fulfil . his oblwatlons under the instalment, demee
“and so at the very end of the eight years, sue for at
least three instalments in arrears then due. -If this
. view be correct, it follows that the creditor would like-
wise be entitled to sue, within three years of ffulme to
pay the last instalment, for the total amount -of debt,
© with interest. But that right had accrued to “him as
" a complete legally enforceable right before the end of
1910 and the period of limitation allowedto hll]l within .
' which to enforce it, Would ‘have been thlee years; no.’

® (1894) 16 AL 371,
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: longer I am entirely unable to accede to the argument ‘

_that .that right assumes’ the nature of a recurring -
“right under an agreement such as this. - For the effect
" would be that no matter how complete the right to call

in a definite sum of money had become, the judgment-.
creditor might ignore it'and extend the period of limita-

" tion, perhaps ‘to the extent of some twenty instead of -
three years, as for example, if the instalment decree had
provided for the repayment of the capltal sum over a
period of twenty years. Such decrees are by no means
. infrequent. Now, let me carry the analysis a’little

further. In all decrees of thiskind the provisions for

the payment of instalments aré provisions in. favour
. of the debtor, not the creditor. The very form of an
instalment decree presupposes that ‘the creditor’s rights
‘to that extent are curtailed and the debtor’s rights

\enlarged Theright td pay by instalments, subject to

" conditions, is the debtor’s not the creditor’s right. The
~creditor’s right is to enforce the payment of the full
amount upon breach of condition, thus putting an end
. to the instalment decree as an instalment decree.

_ Tl;is;analysis will, I think, at once reveal what seems
to me, with great respect, the basic fallacy of the Alla-
habad decision. Nor do I think- that the correct
principle is in any way impaired by what is after all

- rather a sentimental consideration veiled in a specious
argument, that construing decrees of this kind, as I
would construe them, would be to compel the creditor

- to act harshly towards the debtor. When we remember

that in any event the creditor has three years in which

. to consider his position after breach of condition, I con-

fess, it appears to me, almost absurd to say that by
dealing on principles of strict reasoning and logic with
these decrees we should offer inducements to .creditors
to press too hardly upon their debtors. For after failure

on the part of the debtm to pay one year’s ‘instalment
ILR12-9
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. ;“ and in- the absence of any 1nuent10n on his part to pay
R any further. instalment in the future, it ceases. to be--

come a question - of 1ndu1gence at. all. What the~

- ereditor 'would do on the principle permitted by the
“Allahabad Court, would bé no more than to balance

the pecuniary advantages and disadvantages'- of‘

‘enforcing the decree at once or waiting for the last -

instalment. If I am to accede to the view pressed.-
upon me by the learned pleader for the appellant, it

~would always be open to the judgment-creditor under
~a decree-of this kind, allowing him ample - 1nterest to
sit qmet for a lengthy period and then call in the capi-
© tal, with the accumulated interest, as " though no right -

~ had’ been conferred upon him perhaps ten years earlier-
 to the sum then due, a right governed' by the ordinary.

law of limitation. o - -

In my VleW this and all 81m11ar cases fall to be de- ;

- clded on some such pr1n01ple as I have endeavoured
: perhaps roughly, to qutline. If I am so far rlght on
the finding of fact by the lower Court, this Darkhast i is

not in time, and ‘this appeal ought to be dlsmlssed

. Wltj,h all costs.

HEATON, J. '—I agree,

Tn this particular case;, which is the case of a decree

X payable by instalments, the first instalment was pay-- :

~able on the 6th of June 1910 , and it was provided that

in case of default in paying an instalment within the

time fixed for the payment .of the next instalment

- thereafter, the plaintiff should recover in one sum the
~ whole amount due at that time, together with interest,"

- by the sale of the mortgaged. property. ~Ordinarily the

mortgagee would, of course, have been entitled to:

recover the .mortgage debt in one lTump sum after the
- expiration of the period of six months fixed by the
) decree. In thls parbleular casg he is not entltled to
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is less than one—elghth of the entire sum. That is in

that the debtor fails to take advantage of this valuable

;pmvﬂege what follows?. One would suppose, at least .
I should suppose, that. what followed _naturally ‘would.
be that the privilege would be. cancelted and-that the -
Z]udgment-credltor would, thereupon become entitled -
to recover the whole debt in the usual ‘way. And this

result would be in consonance, it seems to  me, “with,
"ordmary legal and equltable pr1nc1ples and is exactly

‘what would be expected from-the application of com- .

“mon sense and fair dealing. And as a matter of fact it
.is" generally understeod, in this Presidency, by our
- Judges, that what I have just described, is the principle
‘?thh underlies the framing of instalment decrees.
" We have here a case in point. . The trial Judge and the
Judge tof first- appeal, both of them. unhesitatingly
-accepted the principle which I have indicated, a prin-

ciple which leads to the -conclusion that where the

privilege is not taken advantage of by the judgment-

- debtor, the decree ceases to be an instalment decree

and becomes enforceable asan ordinary decree for the

payment of a lump sum. This, of course, is a' viéw
which for all ordinary purposes is beneficial to the
creditor. It enables him immediately to get in the
whole of the debt instead of waiting for the prolonged
,period covered .by payment. of instalments. But it
‘happens here, and it has often happened before, that the
-judgment-creditor is negligent of his own intesrests. He
allows time to elapse, and when he finds that more

than three years have passed without his ent‘orclng the

right to get in-the judgment-debt as a whole and finds
“himself faced by a point of l1m1tat10n, then he turng

irecover the entlre sum unless the ]udgment-debtor !9?8-:

fails to-.pay one of the instalments of Rs. 100, ‘which. —— :
.~ RAIOTAND *
-+ MOTICHAND .

itself a very great -privilege to the ]udgment-debtor,f
a great disadvantage to the creditor. :But supposing .
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-~ his back on. the arguments which one would expecb

~*from him at ordinary times and takes to those which
- would for -ordinary purposes be appropriate to the

judgment-debtor. This revolutionary method of
argument is of course not of a kind which appeals to a
Court, for Courts prefer consistency of principle.

I have sald What I consider to be the ordmary prm-

,c1p1e, and all that Tremains is to consider Whether, in:

this particular decree, there are to be found indications
that it is based on that principle or Whether it isin-

" tended by this particular decree to provide “for some .
~different solution of the question, what is to happen on.

failure to pay an instalment. I have yuoted the pass-.
age pertinent to the point from the decree and it seems,
to me, to be one of an ordinary kind, one which’ we -

“must interpret by the;principle which I have indicated.

Therefore, 1 think that the lower Courts were quite
right in dlSIIlISSlIlg this Darkhast as time-barred, and;;
that the decree of the lower Court- ought to be«_

conﬁrmed o , RN
Decres cdnﬁfhzed;ﬁ
LGB

APPRLLATE CIVIL.

Before. Mr Justice Beaman and Mr. Justzce Heaton :

GOPAL JAYVANT SHIRGAONKAR (omc}wm, PLA!NTXFF), APPELLAN’I o
. SHRINIWAS . VITHAL PAI _AND ' OTHERS (ORIGINAL DEFENDANTS )R
RESPONDENTS.® R : > i

Lease—Assignment of a lease-—Repudzatwn qf lessors mle 6y the ongmal '
lesaee—Forfezture L . e R0 IR R

- A mere repudiation by the ongmal lessee of the lessor 8 tltle w111 not work

a forfelture against the ass1gnee of the lease ;

2]

® Second Appeal No. 206 of 1917,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 

